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5 

matter of OA No. 148 of 2022 (SZ). However, it is the case of the Appellant 

that the pendency of OA No. 148 of 2022(SZ) was suppressed by this 

Respondent before the 2nd Respondent while processing the impugned 
Environmental Clearance. This objection was raised by the Appellant before 
the authorities. 

11.It is pertinent to mention that the Appellant was given due opportunity to 
present her objections before the authorities. The representation made by the 
Appellant Dr. Sushmitha vide Letter dated 12.10.2023 was duly considered by 

the concerned authorities, and subsequent meetings were held to address any 

concerns raised. The decision to grant Environmental Clearance was taken 

after thorough examination of all relevant facts and in accordance with the 

applicable laws and regulations. In the Affidavit filed by the 2nd Respondent, 
in page 8 has categorically stated that "Further the 2nd Respondent have 
observed that () No quarries in the name of M/s. Navamani Mines Private 

Limited are operating in this location and the case filed against the crushing 

unit is not related to this project". Therefore, the entire case of the Appellant 
is that this Respondent has suppressed any pending proceedings against it is 
wholly baseless. 

12.It is submitted that with regard to the ground raised by the Appellant regarding 

the proximity of the proposed quarry site at a distance of less than 200m from 
an approved layout is misleading. The layout referred to by the Appellant is 
currently subjec: to a stay order issued by the Hon'ble Madurai Bench of 
Madras High Cout vide interim order in WP (MD) No. 23159 of 2023 and 

WMP (MD) No. 19362 of 2023. The stay is granted on the basis that such a 
layout is an unauthorised lay out without obtaining necessary permits from the 
mining department under TN Minor Mineral Concession Rules, 1959, Section 
(1A) (C). Therefore, the contention that the quarry site violates Rule 36 (1) (C) 
of the Tamil Nadu Minor Mineral Concession Rules, l959 is erroneous and 

For NAVAMANI MINES (P) LTD., 

Authorized Signatory 



A
ut

ho
riz

ed
 

Si
gn

at
or

y 

sh
ou

ld be
 

giv
en 

ap
pr

ov
al by

 
any 

ag
en

cy
 

un
les

s 

pri
or 

cle
ar

an
ce

 of
 

the 
D

ire
cto

r 

(c) N
o 

new 

lay
ou

t, 

bu
ild

ing
 

pla
ns 

eit
he

r 
ge

ne
ra

l o
r 

sp
ec

ial
, 

wh
ich

 

may
 b

e 

att
ac

he
d to

 
suc

h 

pe
rm

iss
io

n.
 

ot
he

rw
is

e tha
n i

n 

ac
co

rd
an

ce
 

wi
th 

suc
h 

di
re

ct
io

ns
, 

re
st

ri
ct

io
ns

 

and
 

ad
di

tio
ns

, oth
er 

of
fic

er
 

dul
y 

au
th

or
ise

d by
 

the 

Sta
te 

G
oi

m
en

t in
 

this
 

be
ha

lf and 

and 

ex
ce

pt wit
h 

pr
ev

io
us

 

pe
rm

iss
io

n of
 

the 

Co
lle

ct
or

 of
 

the 

D
ist

ric
t or

 
any vil

lag
e 

roa
ds

, no
 

wo
rk

ing
 

sh
all

 be
 

ca
rri

ed
 out 

wi
thi

n 

a 
di

sta
nc

e of
 1 0 

me
tre

s rai
lw

ay
, 

re
se

rv
oi

r or
 

can
al 

ho
riz

on
tal

ly
 

from
 the 

pli
nth

 

the
reo

f. In
 

the cas
e of

 

pe
rm

is
si

on
. The sai
d 

di
sta

nc
e of

 
50

 

me
tre

s 

sh
all

 be
 

m
ea

su
re

d 

in
 

the 

cas
e of

 

co
nd

iti
on

s, 

eit
he

r 

ge
ne

ra
l or

 

sp
ec

ia
l, 

wh
ich

 

may
 be

 

at
ta

ch
ed

 to
 

suc
h 

and
 

ot
he

rw
is

e 

tha
n in

 

ac
co

rd
an

ce
 

wi
th 

suc
h 

in
st

ru
ct

io
n,

 

re
st

ri
ct

io
ns

 

and
 di
str

ic
t or

 
any 

oth
er 

of
fic

er 

au
th

or
is

ed
 by

 
the 

Sta
te 

G
ov

er
nm

en
t in

 
this

 

be
ha

lf 

36. 

Ge
ne

ral
 

re
str

ic
tio

ns
 in

 
res

pe
ct 

of
 

qu
ar

ry
in

g 

op
er

at
io

ns
: 

4.
 

ex
tr

ac
te

d a
s 

un
de

r: 

Ta
mi

l 

Na
du 

M
ino

r 

M
in

er
al 

C
on

ce
ss

io
n 

Ru
les

, 

195
9 and the 

sam
e is

 

co
nc

ern
ed

 

co
nv

en
ien

ce
 of

 
this

 

H
on

'bl
e 

Tr
ib

un
al,

 lac
ks 

me
rit

. The 

ex
tra

ct of
 

the said
 

int
eri

m 

ord
er 

is
 

ex
tra

cte
d 

6 

fai
lin

g 

wi
thi

n 300 

me
tre

s 

from
 any 

qu
arr

y 

For 

NA
VA

MA
N0

 

MI
NE

S (P) 
LT

D.,
 

bu
ild

in
gs

 

ex
ce

pt wit
h the 

pr
ev

io
us

 

wr
itt

en
 

pe
rm

iss
io

n of
 

the 

co
lle

ct
or

 of
 

the 

or
 

fro
m any 

re
se

rv
oi

r, 

ca
na

l or
 

oth
er 

pu
bl

ic 

wo
rks

 

suc
h as

 
pu

bl
ic 

ro
ad

s and 

ac
co

rd
an

ce
 

wit
h the 

wr
itt

en
 

pe
rm

iss
io

n of
 

the 

au
th

or
ity

 

ow
nin

g the 

ro
pe

wa
y 

or
 

be
ne

ath
 

any 

ro
pe

wa
y or

 
any 

ro
pe

w
ay

 

tre
stl

e or
 s 

ati
on

 

ex
ce

pt 

un
de

r and 

in
 

pr
ev

io
us

 

wr
itte

n 

pe
rm

iss
ion

 of
 

the 
Ra

ilw
ay

 

ad
m

i:i
s 

ati
on

 

co
nc

er
ne

d or
 

un
de

r 

any 

po
int

 

wi
thi

n 

a 
di

sta
nc

e of
 

50
 

me
tre

s 

from
 any 

rai
lw

ay
 

line
 

ex
cep

t 

wit
h the 

Ca
rry

 on
 

or
 

all
ow

 to
 

be
 

wo
rk

ed
 or

 
ca

rri
ed

 on
 

any 

mi
nin

g 

op
er

at
io

ns
 at

 
or

 
to

 

()
 

The 

qu
ar

ry
in

g 

pe
rm

it 

ho
lde

r or
 

the 

les
see

 or
 

the
ir men sh

all
 not 

wo
rk or

 

dir
ec

tor
 of

 
Ge

olo
gy

 and 

Mi
nin

g as
 

per Rul
e 

36(
1) ()

 of
 

the 

plan
 

ap
pro

va
l has to

 
be

 
ob

tai
ne

d 

aft
er 

ob
tai

nin
g 

pe
rm

iss
ion

 

from
 the 

In
 

the 
eve

nt, 

if
 

the
re is

 
any 

qu
arr

y 

op
era

tio
ns

 any 

lay
ou

t ora 

bu
ild

ing
 

he
re

un
de

r for the 



Au
tho

riz
ed

 
Sig

na
lsc

y 

For 

NAV
�MA

NI MIN
ES (P) LTn

. 195
7, the 

Sta
te 

Go
ver

nm
ent

 is
 

em
po

we
red

 to
 

mak
e 

rule
d for 

pre
ven

tin
g 

Fu
rth

er 

it is
 

cle
ar tha

t as
 

per the 

pro
vis

ion
 of

 
23

 
(C) 

ofM
MD

R Act
, 

by
 

the 

Ce
ntr

al 

Go
ve

rnm
en

t or
 

the 

Sta
te 

Go
ve

rnm
en

t...
 upo

n 

com
pla

int
 in

 
wr

itin
g 

mad
e by

 
a 

per
son

 

aut
ho

ris
ed 

in
 

this 

beh
alf

 

off
enc

e 

pu
nis

ha
ble

 

und
er this

 Act or
 

any rul
es mad
e 

the
reu

nd
er 

exc
ept

 

"...
22

. 

Co
gn

iza
nce

 of
 

off
enc

es.
 - N

o 
cou

rt 

sha
ll take

 

cog
niz

anc
e of

 
any 

spe
cif

ica
lly

 

em
pow

ere
d in

 
this

 

beh
alf

... 

any 

oth
er thin
g 

sha
ll be

 
lia

ble
 to

 
be

 
sei

zed
 by

 
an

 
off

ice
r or

 
au

tho
rity

 any lan
d, and

, for that
 

pu
rpo

se,
 

uses
 any too
l, 

equ
ipm

ent
, 

veh
icle

 or
 

rai
sed

 or
 

tra
nsp

ort
ed

, 

wi
tho

ut any 

law
ful

 

au
tho

rity
, any 

mi
ner

al from
 

"...
21

. (4) 

W
he

ne
ve

r any 

pe
rso

n 

rai
ses

, 

tra
ns

po
rts

 or
 

cau
ses

 to
 

be
 

Re
gu

lat
ion

) Act
, 

195
7 

rel
ate

d to
 

this
 

cas
e 

sta
tes

 

that
 (i) 

cer
tai

n 

pro
vis

ion
s 

ofM
MD

R 

(M
ine

s and 

Mi
ne

ral
 

De
vel

op
me

nt and 

to
 

this
 

pro
jec

t site
; 

this
 

loc
ati

or:
 and the cas
e 

file
d 

ag
ain

st the 

cru
shi

ng
 

uni
t is

 
not 

rel
ate

d 

in
 

the 

nam
e of

 
MÍs. 

Na
vam

ani
 

Mi
nes

 

Pri
va

te 

Lim
ited

 are 

op
era

tin
g in

 

"F
urt

he
r the 2nd 

Re
spo

nd
ent

 

hav
e 

ob
ser

ved
 that
 (i) no

 
oth

er 

qu
arr

ies
 

co
un

ter
 

aff
ida

vit
, 13.

It is
 

sub
mi

tte
d tha

t, it is
 

cle
arl

y 

sta
ted

 in
 

para
 7,

 
of

 
the 

SE
IA

A- Tam
il 

Na
du

's 

is
 

also
 

pe
rm

itte
d. Pos

t the 

ma
tter

 

aft
er two 

we
eks

. 

" 

6.
 

No
tice

 to
 

the fift
h 

res
po

nd
ent

 

ret
urn

ab
le 

in
 

two 

wee
ks. 

Pri
vat

e 

No
tice

 

S.
 

ord
er of

 
int

eri
m stay

 for 
a 

per
iod

 of
 

wit
hin

 300 

met
ers from

 the new 

lay
out

, 

bu
ild

ing
 

sou
ght

 for such
 

"cl
ea

ran
ce

". 

co
nt

iu
an

ce
 or

 
do

su
re,

 as
 

the case
 

may 

be
 

of
 

any 

qu
arr

y 

wh
ich

 is
 

sit
ua

ted
 

cle
ara

nc
e, the 

Di
rec

tor
 of

 
Ge

olo
gy

 and 

Mi
nin

g 

sha
ll 

dec
ide

 

upo
n the 

of
 

Ge
olo

gy and 

Mi
nin

g is
 

ob
tai

ne
d. O

n 

rec
eip

t of
 

pro
po

sal
s for 

ac
co

rdi
ng

 

7 

two 
we

eks
. 

Co
nsi

der
ing

 the 
fac

ts and 

cir
cum

sta
nce

s of
 

this
 

cas
e, 

the
re sha
ll be

 
an

 



illegal mining, and transportation & storage of illegal minerals. Al/ 

Such mining which qualifies under illegal shall be dealt within the 

provisions of MMDR Act by the concern authorities. 

Based on the presentation and the documents furnished by the 3rd 
Respondent and the above observations, SEAC decided to reiterate its 
recommendation already made in41 Oth SEAC meeting held on 
22.09.2023. All other conditions mentioned in the mninutes will renain 

unchanged and unaltered. 

14. In para 12, of the counter affidavit filed by the SELA � Tamil Nadu, 
"That the distance between the existing Thiru. D. Rathinam Quarry to 
the approved layout is 290m and distance between the M/s. Navamani 
Quarry to approved layout is 200m. As per Tamil Nadu Concession 
Rules, 1959 in its Section V, Miscellaneous, it is stated that 
(l-A) () No new layout, building plans falling within 300 metres from 
any quarry should be given approval by any agency unless prior 
clearance of the Director o Geology and Mining is obtained. On receipt 
of proposals for according clearance, the Director of Geology and 
Mining shall decide upon the continuance or closure, as the case may 
be of any quarry which is situated within 300 metres from the now 

layout, building sought for such 'clearanc"". 

In view of the above, it is noted that copy of the approval obtained from 
the concerned Director of Mines prior to the approval of layout was 
not furnished in the affidavit." 

15. It is further submitted that, in para 13 of the counter filed by the R1 & R2, 
"Based on the above, the Environmental Clearance letter was sent to 
the 3rd Respondent vide Lr No. SELAA-TN/ENo. 6993/1 (a)/EC.6205/ 
2023 dated 12. 12. 2023. Hence, this file is closed and recorder '". 

For NAV�MANI MINES (P) LTD., 

Authdrizèd Signatory 
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16. It is humbly submittcd that the allegations of illegal blasting and 
environmental degradation caused by the opcrations of 3rd Respondent M/s. 
Navamani Mines Private Limited are wholly unfounded and speculative. The 

company has always prioritized environmental conservation and sustainable 
mining practices. 

17. It is further submited that the Appellant's claims regarding political influcnce 

and malafide intentions on the part of the 3rd Respondent is utterly false and 
defamatory. The 3rd Respondent company 9PeratesW and 

AM 101 
transparency, adhering to all legal and ethical standards. In addition to that the 

allegations made by the Appellant are motivated, b%esona Y 

18. It is submitted that the 3rd respondent company has complied with all the legal 
requirements and has obtained necessary approvals for the proposed quarrying 
project. The grant of environmental clearance was done in accordance with 
law and after due consideration of all relevant factors. The Appellant, with an 

ulterior motive to ventilate its private grouse against the persons in 

managenment of M/s. Rathinagirishwarar Blue Metals, a sister concern, of this 
Respondent has filed this vexations Appeal without establishing any locus 

standi or legally tenable grounds. 
TJ () 23MIM MAMAVAM 10 

19.I submit that the allegations made by the appellant are baseless and without F5snpie besnorjuA 
any merit. The 3rd respondent company is committed to environmental 
protection and sustainable mining practices and undertakes to comply with the 

directions and conditions of the Impugned Environmental Clearance 

scrupulously. 

20. I further submit that the aforesaid allegations submitted by the Application are 
false and baseléss. The Applicant with an ill intention to stall the operation of 

For NAVAMANI MINES (P) LTD., 

Authorized Signatory 

yendetta and are 

intended to harass and malign the reputation of 3rd Respondent company. 
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